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CENTRAL ADMINISTRATIVE TRIBUNAL
~ CHANDIGARH BENCH
CHANDIGARH

t

0.A. No0.060/00894/2014 Decided on: 08.10.2014

Coram: Hon’bleMr SanjeevKa‘ushi.k, Member (3)
' ‘Hon’bie}Mr. Uday Kumar Varma, Member (A)

ot

&

-~ Nimish Sharma son %)f Shri Om Parkash Sharma, aged 27 years, Junior
Telecom Officer, working as Junior Telecom Officer (I/D), Nawanshahr,
Punjab.: .

.......... Applicant
Versus ’

1. Union of India: through the Secretary, Ministry of communications
& Information{‘ Technology, Department of Telecom Sanchar
Bhawan, 20, Ashoka Road, New Delhi, . :

I

2: The Chief Gengral Manager Telecom (D), Punjab Telecom Circle,
' Chandigarh. 1}

3. The General Manager, Telecom BSNL, Jallandhar.

4. Sub Divisional £ngineer Phones (I/D), Nawanshahr-144514.

..... Respondents
Present: Mr. V.K.fSharma, counsel for-the applicant

Order (Oral)

By Hon’ble Mr. San”Fieev Kaushik, Member(J)

1. The present.O#A. has been filed by the applicant seeking issuance
of a direction to the respondents to consider his application dated

10.02.201'4(An!nexure A-1) for his transfer to Jaipur.
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2. O.A. No.060/00894/2014

In support of the clalm Iearned counsel for the appllcant submits
that before - approachmg this Trrbunal the applicant submitted a

request dated} 10.02.2014(Annexure A-1) for his inter-circle

- transfer from Punjab Circle to Raj‘ésthan Circle in terms of the

3l

4.

L

relevant transfér Rules and Guiding Princ‘iples particularly clause

6(g) thereof, hrch provides that the request for postlng of
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husband and w fe at the same station shall be considered if the

1

employee’s spouse is serving in Central/State Government or a

~ Public Sector Uhdertaking(PSU-)._ Hevfurther submits that the case

of the applicantiis squarely covered by the aforesaid clause.

In view of the lignited prayer made in the 0.A., there is no need to

.issue notice to»ythe respondents'and call for their reply as the

respondents have not 'yet taken a view on the representatlon

(Annexure A-1) Served by the appllcant which they are bound to

do W|thm Six months as per the Sectron 20 of the Admmlstratrve ’

Tnbunals Act 1985 and, therefore non- lssuance of notice would
not cause any pr;eJudlce to them. -

Accordingly, we} dispose of this O.A., with a direction to

Resp'on'dent NO.’:_{ to consider the olaim of the app"lica‘ntand take a

view on his reprejéentation (Annexure A-1) in accordance with law
and relevant rulés and guidelines on the ’vsubject, by passing a

reasoned and speaking order within a period of two months from

o ame
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‘ thevibd-a'_t’e of receipt of a copy of the _érdér. A copy of the order so
passed shall b:écommunicated to fhe apblicant.

5. Needless to séy that we have not expressed our opinion on the

r'he_rfts of the &ase and the respg‘)»ndents can fake’é‘n independent

view on the representation of the_=épplica-nt.

6. No costs,
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(UBAY WUMAR VARMA) ~ (SANJEEV KAUSHIK)

MEMBER (A) : MEMBER (J)

R * PLACE: Chandigarh]
| - - Dated: 08.10.2014
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